
2S OralAnswors DECEM BER 9.1991 O n/Answ ers 24

When wiH you dear all these projects of the 
Government of Maharashtra-four pending 
with you, two advertised by them and the 
Thakurli power house to tw run on gas 
turbine? Are you going to dearthem early?

SHRIKALP NATH RAI: The Combined 
Cycle Gas Tuitiine Unit t>y Tata Electrical 
Companies, Trombay, Maharashtra (180 
MW) and the Western Maharashtra TP S  of 
BSES, Dahanu, Maharashtra, Thane District 
(500 MW) are the pro|ects which have been 
approved by the Government of India.

Regarding the other proposals, I would 
nice to say that the Maharashtra Sarkar has 
not still established the fuei-iinicage. Until 
and unless the Petroleum Ministry gives the 
clearance for the fueHinkage, we cannot 
give tetihno-economic dearance.

[Translalton]

SHRI SHARAD YADAV; Mr. Spealttr, 
Sir, It is good that the Private Sector is twing 
involved in power generation as the power 
shortage isgrowingdayby day (ntheoountty. 
The hon. Minister might be iuuiwing that 
there is acute power crisis in Bihar. The 
State Government is maidng its efforts to 
meettMscrisisandKhassubmittedproposais 
in this regard to the Central Government. I 
«rauid Uke to know from the hon. Minister the 
stage at wliich these proposals ai pressnL
The most parts of this State are acljacent to 
the border* of Hepai. Sources c« water and 
electrtolty of Uttar Pradesh and Bttiar both 
origlnalB imm Nepsi

MR. SPEAKER ; The questton is on 
Privatisatkm.

SHRI SH AR AD  YADAV; It wouM be 
t>etter if the hon. Minister throws some Hght 
on this issue. I have Just returned fiom 
abroad and as such I have not twen al)le to 
speak to him. Will the hon. Minister be 
pieased to state the progress made in this 
regard as a result of the talcs heM tietween 
him and the Prime Minister of Nepal?

Sir, the praposalfbrCtiandil Project with 500 
MW capacity submitted by the Bihar 
Govemnnent is under consMeratton of the 
Central Government. Techno-economic 
clearance has already been given and the 
finandal dearance will also be issued soon. 
Two nwnths ago, the Central Government 
approved 710 MW Koel-Karo Hydro-electric 
projedfor Bihar, whk:hlnvolvas an estimated 
expemttureofRs. 1338crores.Theworkon 
this prpjed has already commenced. Hon. 
SharadYadavwouMbegladtoknowthatan 
agreement between India and Nepal with 
regard to water resources which includes 
Pancheswarl, KamaH, bagmatl, Kamalaand 
KosI dam has l>een reached recently 
following the visit of nepalese Prime Minister 
to India. Protocols in this regard have been 
signed between the Prime Ministers of Imfia 
and Nepal We hopethatanertheootrpMkm 
of thatpn^ect, India will gat hydro-power in 
abundance.

MR. SPEAKER: The hon. Members 
from different states want to know about the 
time frame by which the projects of their 
respectiva states woukl be completed. I 
wouM be better If you couW eend rspHee to 
them in writing wtien tfiey write to you about 
thaLNowlangekigovartothenextquesikm.

lEngisHI

ktantRy C a rte  to Pm m i w  Living in 
Border Areae

*243. SHRILALK.ADVANI:
SHRIATALBIHARVAJPAYEE:

WiH the Minister of H O M E AFFAIR S be 
pleased to state;

(a) whether the Government propose 
to issue identity cards to persons Hvktg in the 
border areas of the country;

(b) If so, the time by whteh the scheme 
is proposed to be taken up for 
implementatkin;

SHRI KALP N A TH  RAI: Mr. Speaker, (c) whether such Uentlty cards have
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already been issued on a limited basis in 
certain areas; if so. the details thereof; and

(d) whether the entire expenditure on 
the Issue of such identity cards will be met by 
the Union Government?

TH E  MINISTER O F  HOME AFFAIRS 
(SHRI S.B. CHAVAN): (a) Yes. Sir.

(b) and (c). A pilot Schenne for issue of 
Identity Cards is already under 
implementation in the border areas of 
Rajasthan and Gujarat. The districts covered 
under the Scheme are Jaisaimer. Ganga 
Nagar. Barmer and Bll^aner in Rajasthan 
and Banaskantha and Kutch in Gujarat. So 
far about 2.84.000 and 67.000 identity cards 
been distnbuted In Rajasthan and Gujarat 
respectively. The State Governments of 
Punjab. J&K, Assam. Mizoram, Tripura and 
West bengal have also agreed to take up the 
Scheme in selected border areas.

(d) The expenditure on the issue of 
such Identity Cards is presently being borne 
by the Central Government on 90% Grant 
and 10% loan basis.

[Eng/is/j]

SHRI LAL K. ADVANI: Mr. Speyer. 
Sir, this Pilot Scheme was initiated in 1987 
as far as I can gather from the replies given 
by the Government to various questions 
posed in Parliament on this very issue. It is 
more than four and a half years now that this
Pilot Scheme was launched and even atlev 
four and ahatt years, \tconWnues\obe apAo\ 
Scheme. My po\n\ \s \ha\, W seems, \h\s 
entire scheme has been a non-starter.

I have with me a reply gt^en by Shrl 
Sontosh Mohan Devin 1989. In It. he assured 
Parliament that this Pilot Scheme wouki be 
evaluated very soon and then it wouM t>e 
taken up In the other border Stats.

Now, I would like to know whether any 
evaluation has been done; whether 
evaluatk>n Report Is available whk:h can be 
shared with Parliament so that we can form

our opinion as to what are the advantages of 
this kind of Identity Card Scheme. Because, 
to the best of my knowledge, this kientity 
Card Scheme is not universal. It Is no token 
of the fact that so and so is a citizen and so 
and so is not the citizen.

In view of this, I would like to know 
whether evaluation has been done an 
whether the evaluation Report will be \a\d on 
the Table of the House.

SHRI S.B. CHAVAN: Sir. the reply 
clearly states that more than half a dozen 
States have agreed to take this scheme 
which in fact, in 1987, was a Pilot Scheme. 
Now. it has been extended to Rajasthan. 
Gujarat. Punjab, Jammu and Kashmir. 
Tripura. Mizoram, West Bengal and Bihar. 
These are the areas, where they have agreed 
to Implement the scheme but before the 
scheme is implemented-in fact in my 
discussion with the Offk^ers. I have asked 
them to issue instructions to the State 
Governments-or before they Introduce the 
Identity Card System, they must go in for a 
proper survey of the entire villages where 
the scheme is proposed to be Implemented 
and thereafter, those who apply for the 
kJentrty Cards, the question of taking a 
decision on that will arise.

so. we will Immediately take the survey 
of those villages and thereafter, th is scheme 
will be inrplemented.

SHRI LAL K.'ADVANI: My question has
noXbeen Te\)K\eA.
e>ia\ua\\on Vvasbeetv Vc\%
eva\ua\\on Repon ^\\\ be shared 
ParWament.

SHRI S.B. CHAVAN: I do not have the 
lnformatk}n. I will have to find that out.

SHRI LAL K. ADVANI; In the reply, it«  
suggested that the Punjab Govemment has 
now agreed to take up this scheme. I have 
with me a quotatk>n. A  statennent was made 
by the Deputy Commissk>ner of Amritsar or 
September 13,1988 In whk:h he says: "All 
the formalities In this regard for introducinc
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laminated Identity Cards to the residents of 
the villages on the Indo-PaK Border have* 
been conpleted by th9 Home Ministry. In 
the first phase, sixfy villages in the districts 
of Amritsar would be covered. Fourteen 
district officers would complete the tasl( 
within three weeks.

This was accepted by Shri Sontosh 
Mohan Dev in the Rajya Sabha and he said 
that once It is made, we will know the total 
number of persons. These laminated cards 
will be printed in the Nasik Press. This will 
take four to six months.’

I am citing this example only to point out 
that all statements made in this regard have 
not at all been foltowed up and no such 
decision has been implemented. Have you 
anything to say about this particular 
statement that was laM by Shri Sontosh 
Mohan Dev in respect of Amritsar that 
laminated cards will be prepared in nasik 
within four or six nwnths?

SHRI S.B. CHAVAN: Sir, the laminated 
Identity Cards are printed inthe IMasik Printing 
Press. If the hon. Leader of the Oppositton 
expects me to give the reply about what Shri 
Sontosh Mohan Dev sakl about Amritsar 
district, I am sorry, I do not have the 
infomiatton. Iwilltrytocollectthe information 
and pass it on to him.

SHRI t ^ L  K. ADVANI: I am really trying 
to point out that these questkins have been 
answered in a routine manner overthe past 
four and a half years and there has been no 
follow up and the whole schenra is a non­
starter.

SHRI S.B. CHAVAN: I have the figures 
of the numberof villages in each area, i have 
given the detailed information regarding 
Rajasthan and Gujarat. In Punjab, we have 
210 villages, wherein 11,40,000people have 
to be issued the klentity cards. They are the 
people who are eligible for this. In Jammu 
and Kashmir, we have 1,80,000 people who 
are tobe issued klentity Cards and according 
to the State’s claim, already klentity Cards 
for 1.64,000 people have been issued. And

in Assam, we have about 29.S9.281 eHgble 
people.

Fordifferent areas we. have the scheme 
of the number of persons who are eHgble. 
But it istmethat tt has not been implemented; 
we have still to make a beginning.

[Translation]

SHRI ATAL BIHAR VAJPAYEE: Mr. 
Speaker, Sir. the Home Minister has stated 
that they are going to begin it now. For the 
. past four and a half years, it is in the process 
of being started. When shall it reach half way 
mark? When will this process end? Mr. 
Speaker. Sir, when a dectsk>n to issue klentity 
cards was taken, many important factors 
were kept in mind. One of them was insecurity 
also. Then there was the question of 
citizensh^ as to who is the citizen of India 
and who is not? identity cards shall be of 
great help in taking a decision in this regard, 
such was the feeling. However, so far only a 
few lakh klentity cards have been issued, in 
certain Tehsils. When the Central 
Government is willing to bear 90 %  
expenditure on this item, I woukl IHte to know 
as to why State Governments are going so 
stow on it?

Also please tell us as to what is the 
purpose of issuing this klentity card. The 
hon. Minister has stated that in Gujarat and 
Rajasthan, people have been asked to apply 
for issue of identity cards if they so desire. If 
that is the procedure, those who are not the 
citizens of India they wouM apply first of all. 
Will it depend on the will of the citizens to 
obtain or not to ot>tain the klentity cards? In 
this scheme being taken seriously? I woukl 
request the hon. >lome Minister to answer 
this question categorically.

[EngJKsA]

SHRI S.B. C HAVAN: In fact, the 
objectives of the scheme are vary clear: (1) 
to register bonafkle resklents; (2) to collect 
reliable information regarding the status of 
the resklents; and (3) to check the movement 
of the visitors who stay for mora than 30
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days. These are vary dear objectives which 
have been laid down.

We have recently ameeting of the Chief 
Secretaries of the concerned States wherein 
this entire issue was being discussed; and 
every one pointed out that it is necessary, 
before the schenw is introduced in an 
extensive manner, it must have a legal 
backing; and that is why we have togo in for 
some type of legislation.

It is not aquestion of apartlcularperson 
applying for an identity card and whether he- 
wants to have it or not, we wNI have to give 
that identity cards to the persons who are 
living in those areas; and that is why it is 
absolutely necessary that we have the legal 
backing forthe same; and an enactment will 
be necessary.

[Translation]

SHRIAYUB KHAN: Mr. Speaker, Sir, I 
hail from Rajasthan, and Jaisaimer, Bartner 
and Bikaner district are the border (fistricts 
of the State. The people of Jaisaimer district 
met me yesterday morning and pointed out 
that most of the people Rving in the border 
areas betongtothe Minority Community and 
t h ^  have been living thersforyears together. 
The land on whk:h they are Bving bekmg to 
them. But now the Gk>vemment is allottmg 
that land to the Harijansand adfvastssothat 
these people are deprived from getting the 
Identity cards. Will the htome Minister 
investigate into this matter? WiH the SubedtW 
(original land alkittee) get fair justice? WH 
the lease hoMers get authorised houses on 
that land and their klentlycards?lwoukl tike 
to know from the hon. Home Minister the 
actwn he proposes to take in this niatter?

SHRI S.B. CHAVAN: If an attempt to 
transferthe lands of the pemianent rssMents 
of that area to other people through 
accquisition proceedings is being made, the 
Central Government will kxA into It and 
questton the State Government in this regard. 
All eligible persons wil be issued MentBy 
cards.

SHRI HARI KiSHORE SINGH: Mr. 
Speaker, Sir. I wouU l<ks to know from the 
Government whether It has a policy to issue 
klenttty cards to allthedtizens of this country 
because this matter is not confined to a few 
districts and the border states. It has many 
other dimensions. Arrangements to issue 
identity cards to every citizen of the country 
shouM be made and itshoukinotbe restricted 
to Punjab. Because I <1o not understand 
thal-=-----------

MR. SPEAKER:Youhavealraady asked 
your questkm as to whether there is a 
proposal to Implement It in the entirely 
country.

SHRI HARI KISHORE SINGH: I am 
asking the (b) part of my question because 
the hon. Home Minister has sakl that he did 
not know what Shri Sontosh Mohan Oev had 
sakL This shouki not happen-------------

MR. SPEAKER:Youhaveahfeady asked 
your question. Please do not speak lice this.

SHRI HARIKISHORESINGH: Because 
Sontosh Mohanji was also there in the 
Government.

MR. SPEAKER: He is asking whether 
this move of issuing klentity cards is to be 
implemented throughout the country?

SHRI S.B. CHAVAN: There is no 
proposal to Implement the same all over the 
country.

[Engtsh]

SHRI JASW ANT SINGH: The districts 
listed by the hon. Home Minister are the 
districts of Jaisaimer and Barmer. it Is not 
out of the parochial concern that I raise this 
point, but these two (fistricts have been my 
home districts. The hon. Minister has sakJ 
that in a meeting recently convened by his 
Ministry the Chief Secretaries of the 
concerned States stated that they need a 
legal t>acking for this scheme. I woukl, 
therefore, lice to ask two dariffcattohs on 
two aspects. One is, what is the legal lacuna
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and is it four and a half years after the trial 
scheme that the Government is becoming 
aware of the requirement of a legal baddng 
for such a scheme?

MR. SPEAKER; Is it impiementable in a 
court of law; that is the requirement.

SHRIJASW ANT SINGH; Does it take 
four and a half years forthe Government to 
take such a decision? Secondly, does the 
conferment of the issue of an MentKy card, 
mean the conferment of citizenship? Does 
the identity card holder become a citizen of 
the country, or is it merely a recognition of 
his residence in the area? That is the nrost 
crucial aspect of the issue of the issuance of 
ktentity cards in the border areas.

SHRI S.B. CHAVAN: I have made the 
point very clear what exactly is the objective 
of the scheme. After the issue of the ktentity 
card he does not automatteally become a 
citizen of India. But this, in fact, can be used 
for Mentifylng all those who ara illegally 
migrating into India. Andthereafterwhatever 
action is called can be taken. Those people 
who are the permanent resklents of those 
areas, they should not be harassed and that 
is why these identity cards are being issued 
so that we are able to klentify those who are 
illegally coming into the countiy.

Kutir Jyotl Yojana In Ortssa

*244. SHRI K. PRADHANI: Will the 
Minister of P O W ER  AN D  N O N - 
CONVENTIONAL ENERGY SOURCES be 
pleased to state; .

(a) whether a Kutir Jyoti Yojana was 
started by the Union Government in the 
State of Orissa;

(b) if so, the grants provMed by the 
Union Government to the State Electricity 
Board through the Rural Electrifteatlon 
Corporation Ud. for ImplementatkMi of the 
scheme;

(c) whether It is proposed to provkto

certain concessions to the benefteiaries 
especially the Scheduled Castes and 
Scheduled Tribes under the Scheme; and

(d) If so, the details thereof?

TH E MINISTER O F  STA TE O F TH E 
M IN ISTR Y  O F  P O W E R  AN D  N O N - 
CONVENTK>NAL EN ER GY SO UR CES 
(SHRI KALP NATH RAI); (a) to (d). A  
statement b  laid on the Table of the House.

STATEM ENT

(a)to(d). With a viewtoprovkling single 
point light connections to the households of 
mralfamliiesbeiowthe poverty line. Including 
harijans and adivasis, a welfare programme 
known as ‘Kutir Jyoti' was initiated by the 
then Government in 1988-89, all over the 
country, including In Orissa. Under the 
scheme which was financed from Central 
grants during 1988-89 and 1989-90, the 
task of kientifying the benefkHaries was 
vested wfth the State Governments 
concerned. The Rural Electrification 
Corporatton provMed, in all, Rs. 167.591 
lakhs to the Orissa State Electricity Board 
underthe programme, for releasing 78,905 
single point light connections. According to 
the available informatton, the State Electricity 

, Board has achieved the above taiget.

The scheme was not continued after 
31.3.1991

SHRI K. PRADHANI; Mr. Speaker. Sir, 
the hon. Minister has stated that 78,905 
single point light connecttons have been 
released in favour of the people living bekiw 
the poverty line, including these of the 
Scheduled Castes andTribes. IwoukJHketo 
know if any special concessions have been 
shown to the Scheduled Castes and Tribes.

Secondly, I wouU Iks to know, out of 
thesetotal numberreleased how many were 
released In favour of the Scheduled Castes 
and Tribes people in the State of Orissa.
ritnfglri# mmBmmaistnci-wis6.


